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(b) if so, where and what is the
estimated cost of the same?

The Minister of Irrigation and Bower
(Hafiz Mohammad Ibrahim): (a) No,
Sir.

(b) Does not arise.

Shri Aurobindo Ghosal: May I
know if the Government is thirnking
of setting up a new barrage for supply
of water to the lower areas?

Mr. Speaker: I think he has
answered; no new barrage.

Hafiz Mohammad Ibrahim: No other
barrage is wunder consideration or
under contemplation.

Shri Tridib Kumar Chaudhuri: May
I know what decision the D.V.C. or
the Government has taken with regard
to the Aiyar dam?

Hafiz Mohammad Ibrahim: The Aiyar
dam is under discussion and is being
examined for the purpose of being
taken up.

Shri Tridib Kumar Chaudhuri:
Have the views of the West Bengal
Government been ascertained with
regard to the Aiyar dam?

Hafiz Mohammad Ibrahim: Most
certainly.

Shri Tridib Kumar Chaudhuri: May
I know what views have been expres-
sed by the West Bengal Government?

Hafiz Mohammad Ibrahim: No, no;
that stage has not yet arrived.

Shri Tridib Kumar Chaudhuri: In
view of......

Mr. Speaker: No, no. The hon.
Minister and the hon. Member were
too quick to each other and the
House. The hon. Minister has said
certainly the views of the West
Bengal Government will be ascer-
tained. Shri Tridib Kumar Chaudhuri
asked the question whether their
views have been ascertained. The
answer implies that they have not
been ascertained. Shri Tridib Kumar
Chaudhuri - did not evidently follow
the answer, and, therefore, he asked
the other question.
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Shri Nagi Reddy: In view of the
fact that the expenditure incurred by
the D.V.C. has not yet been divided
as between irrigation, power and
other things, may I know whether
Government are not going to take up
any other project under the D.V.C.
before this is done?

Hafiz Mohammad Ibrahim: ‘Both
the things will be done, that too and
this one also.

Shri Nagi Reddy: In view of the
fact that a long time has been taken
already for the division of these assets,
may I know whether Government will
make up their mind at least in the
coming three months? ;

Hafiz’ Mohammad Ibrahim: Yes, it
already being expedited.

Shri Nagi Reddy: Expedited for ten
years.
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An Hon, Member: In English also,
Mr, Spesker: Yes,
Shri Karmarkar: (a) and (b). A

person named Shri Santokh Singh
died in the Satdarjang Hospital, New
Delhi, on the 25th March, 1059. The
matter is under investigation by the
Police authorities,

(c) Does not arise.
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Since this 15 a rather imporiant
question, I should like to tell the
House the actual position. Since the
matter was under police investiga-
tion, I thought it proper not to give
further details in order not to pre-
judice that inquiry. But the allega-
tion 1s this, Earlier, e patient
came at about 10 p.m. for back-ache
treatment, and he was brought by
one Rishilal, Nursing Orderly in the
Safdarjang Hospital. Dr. 8. K.
Kundu, casual medical officer, who
was on duty, examined Shri Santokh
Smgh and prescribed aspirin powder
and soda salicylate mixture. Imme-
diately after this, the medical officer
had to attend to another emergency
Case. It ig alleged that Shri Rishilal,
Nursing Orderly, took a bottle which
contained pure carbolic acid, lying
°n the surgical dressing table, and
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poured its contents down the throat
of the patient Shri Santokh Singh;
the patient took seriously ill. That
is the allegation, and that is now
under inquiry.
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Several Hon. Members rose

Mr, Speaker: It is under police
investigation. What do the hon.
Members want?

Shri T. B, Vittal Rao: The com-
pounder gives medicine generally,
but here was an orderly giving
medicine.

Shrimati Renu Chakravarity: The
orderly was giving the medicine.
That is the point.

Mr. Speaker: The orderly brought
the man, he took the man to the
doctor, the doctor gave a prescription,
but the orderly went out of the way
and poured carbolic acid down the
throat of that man, (Interruptions.)
I am not saying one way or the
other; it is none of my business. All
that I am anxious to see in this House
is this. As soon as an answer to a
question is given, and there is noth-
ing more reasonable to be asked for,
I proceed to the next question. That
15 my business. The hon. Minister
has said once and has said twice
that the matter is under investiga-
tion. I have already allowed three
questions to be asked by Shri Bhakt
Darshan.

It is clear from the statement of
the hon. Minister that this was what
that orderly did. The hon. Minister
is mot justitying the action of the
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orderly. The orderly must have taken
the man to the compounder and then
got the medicine. The compounder was
not available; in that case, the doctor
himself must have been asked to dis-
pense the medicine. But that man
who brought the patient killed him.
Evidently, that is what the allegation
is. This is a matter which is under
investigation. Therefore, let nothing
be done here to prejudice that investi-
gation.

Shri Braj Raj Singh: At least,
departmental action should be taken
against that orderly.

Mr. Speaker: Even if departmental
investigation is made, that cannot
overrule the police investigation, when
murder is involved; it is murder or
something of that kind, or it may be
an accident or it may be anything.
Even if they should conduct a depart-
mental inquiry, it ought not to be an
open one. Hon. Members know what
the law is. Therefore, let nothing be
done here to prejudice the investiga-
tion.

Shri Karmarkar: A specific question
has been asked. So, with your per-
mission, 1 should like to add that
immediately after this happened, the
medical superintendent informed the
police; he has also ordered a depart-
mental inquiry into the death of
Shri Santokh Singh. 8o, all possible
steps have been taken.

Several Hon. Members rose—

Mr. Speaker: Hon. Members may be
very much interested in this. There
is no doubt about it. But the hon.
Minister cannot say What the depart-
mental inquiry is. If he says that
according to the departmental inquiry,
that man is absolved, that will pre-
judice the police inquiry. Hon. Mem-
bers do not seem to appreciate the
delicacy of the situation. They must
leave it at that stage.

Shri T. B, Vittal Rao: Was not post

mortem conducted and the cause of
the death known?
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Shri Karmarkar: 8ir, you were
entirely right in the matter. In fact,
you have anticipated what the fact is.
The inquiry committee has not yet
finalised its report, pending the report
of the police authorities. So, what
you say is entirely correct.

Several Hon, Membery rose—

Mr. Speaker; All the hon. Members
should not rise like this. Shall I ask
Shri T. 8. Vittal Rao o put his ques-
tion or should I ask Shri Nagi Reddy
to put his question or allow all the
questions to be put together?

Hon. Members want to know whe-
ther a post mortem examination has
been held.

Shrli Karmarkar: I should like to
have notice about that. It is not in
my brief. I shall make inquiries
immediately and let the House know
at the earliest moment.

Shri Feroge Gandhi: Sir, you were
just now mentioning, and the hon.
Minister also was mentioning, the
rules regarding departmental inquiry.
The rules that govern a departmental
inquiry are the Civil Services (Con-
duct, Classification and Appeals)
Rules, which definitely state:

“The charged Govermment ser-
vant’s written statement of defence
should ordinarily be required to
be submitted within a period of a
fortnight and in no case should a
period of more than a month be
allowed for the purpose.”.

May I know whether these rules
are obserged by Government when
they carry out the departmental
inquiry?

Shri Karmarkar: Yes, we deflnitely
observe the rules.

Shri Tyagi: In all the Ministries?
Indo-Pak Canal Waters Dispute

#2252, Shri Harish Chandwa Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the ad hoe agreement

on canal waters has been accepted by
the Government of Pakistan;





